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ghrl N m y u u k n tt jr  Menoa: K ay X S h ifA b ld  Ail: Firstly, where mini-
mum wages are not applicable they
are considered Then, the capacity o f

know whether the Government pro
poses to include public motor trans
port industry also in the wage board 
supposed to be appointed for the diffe
rent industries?

Shrl Abld A ll: Not at present
Shrl Tangamani: In view o f  the

fact that a Wage Board has been set
up for the textile industry, may I
know whether the Government will
consider the question o f appointing a
Wage Board for the road transport
industry also7

Shrl Abld All: It is not necessary at
this moment

Shrl S. M. Banerjee: May I know
whether a Tripartite Wage Board is
likely to be set up for the leather
workers’

Shri Abld All: The representatives
o f a union suggested to include that
also in the list, but it was not agreed
to by the Conference as such

Shri B. S Murthy: May I know
whether any list has been drawn up
of the industries for which Wage
Boards have to be set up and, if  so,
whether the road transport industry
finds a place in that list7

Shrl Abid All: Wage Board for
cotton textile industry has been set
up The question o f setting up Wage
Boards for sugar and cement is under
consideration No other list has been
prepared at present

Shri Ranga: Was this question con
sidered by the Labour Conference*
What is the usual practice7 May I
know whether such things are taken
up by Government after they are dis
cussed by the Labour Conference7

Shri Abld A ll: Yes, Sir, they are
taken up after they are considered by
the Labour Conference

Shrl Sodium Gupta: May I know
what principles are followed in
deciding as to for which industries
Wage Boards w ill be appointed and
for which industries they will not be
appointed?

the industry to pay, other service con
ditions and the wages o f the workers
are also considered

Shrl V. P. Nayar: May I k n ow
whether in the Memorandum submit
ted by the National Federation o f
Road Transport workers this point has
been raised and, if  so, what action the
Government has taken7

Shrl Abld A ll: I have not seen that
Memorandum

Shrl V. P. Nayar: It is m your waste
paper basket, search for it

Shrl Punnoose: May I know the
total number of workers employed in
motor transport industry in the coun
try, and whether minimum wage has
been fixed for these workers through
out the country7

Shrl Abid All: About 80,000 workers
are employed and minimum wages
have been fixed for most o f the
workers m this industry

Indian Nationals In Pakistan
+

f  Shrimati Tarkeshwari Sinha:
| Shri Panigrahl:

*254 ^ Shrl Radha Raman:
I Shri Raghunath Singh:
[  Shri D. C. Sharma:

Will the Prime Minister be pleased
to state whether the Government o f
India are aware of the fact that the
Government of Pakistan have decid
ed to issue an ordinance restricting
Indian Nationals residing m Pakistan7

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Yes, Sir An Ordinance has been pro
mulgated amendmg the Registration
of Foreigners Act of 1939 and the
Foreigners Act o f 1946 Our present
knowledge of its contents is derived
from accounts appearing in the Pakis
tan Press The authorised text is
awaited

Shrl Kaaliwal: It seems to be th t
claim of Pakistan that, because
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is supposed to have taken certain 
steps regarding Pakistani nationals 
resident in India Pakistan has taken 
tills step by  way of reciprocity. May 
I know how far the claim of Pakistan 
is justifiable?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): First o f all, I should not like 
to express an opinion till we have 
examined the authorised text of these 
things but, pnma facie I think that 
the criticism made m the Pakistan 
Press of some action we have taken 
must have been due to some mis
understanding, because we took no 
action except to register the Pakistani 
nationals, give them an opportunity of 
registration here so as to avoid diffi
culties which sometimes arise It is 
not an action against Pakistanis as 
such, and the action they have taken 
apparently goes much further
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Shri A. C. Guha: May I know if a 
Minister of the East Bengal Govern
ment gave a sort of public threat that 
m view of certain steps alleged to be 
contemplated by the Government of 
India they would take certain steps 
against Indian nationals in Pakistan7

Shri Jawaharlal Nehrn: I believe, 
Sir, that some rather intemperate 
speech was delivered.

Shri Bimal Ghose: I should like to 
know if any such proposed Ordinance 
would not be against the spirit o f 
some of the provisions o f the Indo- 
Pakistan Agreement9

Shri Jawaharlal Nehru: As I said, 
w e  should like to see the Ordirtance

itself before expressing an opinion 
about it. It may well be what the 
hon. Member thinks.

Purchase o f Foreign Goods for 
Government Stationery Deptt.

•255. Shri Assar: Will the Minister 
of Works, Housing and Supply be
pleased to state whether the Supply 
Department are purchasing foreign 
goods for the stationery department 
and for various offices of the Govern
ment of India though Indian goods 
are available9

The Minister o f Works, Housing and 
Supply (Shri K. C. Reddy): No, Sir, 
unless for reasons o f extreme urgency 
or where unreasonably high prices are 
quoted by the indigenous manufac
turers

Shri Assar: May I know the amount 
that has been spent on the purchase 
o f stationery goods9

Shri K. C. Reddy: I have got the 
figures here for 1955-56 The total 
value o f stationery purchased was 
Rs 3,12,00,000 and the value of sta
tionery goods imported was 
Rs 9,93,087, roughly about 2 58 per 
cent

Shri Goray: What sort o f foreign
goods were purchased9

Shri Assar: In view of the foreign 
exchange position and nation-wide 
austerity dnve, may I know whether 
the Government will stop these pur- 
cases altogether9

Shri K. C. Reddy: I could not follow 
the question, Sir

Mr. Speaker: In view of the foreign 
exchange position the hon Member 
suggests that steps may be taken not 
to import any quantity from any
where

Shri K. C. Reddy: This matter is
receiving constant attention o f the 
Government In fact, the policy o f the 
Government is not to purchase im
ported goods wherever such stores are 
available from indigenous sources




